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MR. CHAIRMAN: Thank you. Now, Shri Rajeev Shukla.
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SHRI RAJEEV SHUKLA: The passenger is suffering from both sides.

...(Interruptions)...

SHRI TAPAN KUMAR SEN: Why AERA is being directed? ... (Interruptions)...

SHRI PRAFUL PATEL.: Sir, ...(Interruptions)...

MR. CHAIRMAN: Okay. ...(Interruptions)... Prafulji, please. ...(Interruptions)...
Implementation of OROP scheme

*92. SHRI ANUBHAV MOHANTY: Will the Minister of FINANCE be pleased to

state:

(a) whether it is a fact that Finance Ministry has made allocation of ¥ 1.10 lakhs
crores to meet liability for the 7th Central Pay Commission and implementation of OROP

scheme, if so, the details thereof;

(b) whether the allocation made for implementation of OROP covers all issues

raised by Ex-servicemen Association that was to be covered before implementation; and

(c) ifnot, which are the issues that have been covered and allocation of funds made

for them and which are the issues which have not been covered and reason therefor?
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THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) to (¢) A Statement is
laid on the Table of the House.

Statement

(a) The Finance Ministry had provided a tentative increase of 16 per cent for salaries/
pensions in Budget 2016-17, pending decision on the recommendations of the 7th Pay
Commission. An additional provision of ¥ 92,859 crore including for Railways has been
allocated towards salaries/pensions in BE 2016-17. This also includes ¥ 12,456 crore
for OROP. This includes provision on account of normal increase on account of annual
increments and dearness allowance. Further requirements for salaries/pensions during the

year will be provided at the RE stage.

(b) and (c) Information is being collected and will be placed on the Table of the
House.

SHRI ANUBHAV MOHANTY: Sir, I would like to request you to grant me some
more time because I want to bring up a very, very important matter before all of us.
Sir, on 2nd December, 2014, in a reply to the hon. Member of Parliament, Shri Rajeev
Chandrasekhar, the then Defence Minister had defined 'OROP'. I would like to quote if
you allow. Sir, the definition was, "One Rank One Pension implies that uniform pension
be paid to the Armed Forces Personnel retiring in the same rank with the same length of
service, irrespective of their date of retirement and any future enhancement in the rates
of pension to be automatically passed on to the past pensioners. This implies bridging
the gap between the rate of pension of the current pensioners and the past pensioners and
also future enhancement in the rate of pension to be automatically passed on to the past
pensions." Sir, the same Government on November 7, 2015, defined OROP in a different
way. So, I would quote that also. I quote, "OROP implies that uniform pension be paid
to the Armed Forces Personnel retiring in the same rank with the same length of service,
regardless of their date of retirement which implies bridging the gap between the rates of

pension of the current pensioners and past pensioners at periodic intervals."
MR. CHAIRMAN: What's the question?

SHRIANUBHAV MOHANTY: Sir, I will come to that. The pension would be refixed
every five years. Hon. Finance Minister might tell me that hon. Defence Minister had
replied, so how is he related, but his Ministry is going to handle the financial implication.
Sir, I just want to know: How and who made this difference? Can it be clarified how has
the definition of 'OROP', once given in the Parliament, been altered and which authority
has approved the alteration? The Ex-servicemen Association is demanding that every
year, there has to be revision and the pension has to be refixed. But, the Government
has said that it would be done in periodic intervals, that means, in five years. Will the

Government say that in these five years, there won't be any change?
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SHRI ARUN JAITLEY: Sir, the principal question really does not relate to the
definition of the words 'OROP'? ... (Interruptions)...

SHRIANUBHAV MOHANTY: Sir,  am his fan. ... (Interruptions)... l would request

him. ... (Interruptions)...

MR. CHAIRMAN: No, no. ...(Interruptions)... That's beside the point.

...(Interruptions)...

SHRI ANUBHAV MOHANTY: I would request him to answer me in a very simple

language. ... (Interruptions)...
MR. CHAIRMAN: Let him answer. ... (Interruptions)...

SHRI ANUBHAV MOHANTY: I am a simple man to understand simple words.

...(Interruptions)...

SHRI ARUN JAITLEY: See, the principal question really is: What is the quantum
of amount which is there in the Seventh Pay Commission which has been prescribed for
in the Budget and what is the amount which has been kept as far as OROP is concerned?
Now, OROP has been a very long-standing demand as far as the Defence Forces are
concerned. OROP did not have a standardised definition as such. There were different
interpretations being given. After a detailed consultation between the Government and
the Organisation of the retired Defence personnel, the Defence Ministry itself came with
the particular proposal. That proposal is the one which has been announced in the year
2015, which the Government has committed itself to implement. Under that proposal,
the revision takes place after a period of every five years. Otherwise, the impact of
the definition, as you are mentioning—it was the earlier interpretation which has been
given—is that at small periodic intervals when every employee retires then you would
have a situation where a large number of revision itself would take place. It was even
financially not viable as far as the Government is concerned. After all, the Government
has a responsibility to spend on various areas and Defence Forces is certainly, one of our
prime areas. After consultation, this particular definition, which has been given by the
Ministry, has been accepted and implemented by the Ministry where a revision would

take place every five years.

SHRI ANUBHAV MOHANTY: Does the Minister agree that it will have some
difference because every year there is a change. Sir, it goes to both of you. How can you

say that it would be done in five years?

SHRI ARUN JAITLEY: In the case of civilian employees it takes place when the
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Pay Commission meets every ten years. Therefore, in the case of Armed Forces, it is five
years. That is the decision which the Government has taken, keeping into account all
resources so that the benefit also accrues as far as the Defence Forces' retired personnel
are concerned. This itself gives to all retired persons a significant amount of an advantage
after the implementation of the OROP.

SHRI ANUBHAV MOHANTY: Have the issues of pre-mature retirement cases
been referred to a single Justice Committee, for looking into the anomalies of OROP? If
not, then why, and if yes, then by when; because lakhs of ex-servicemen must be watching

this and they are waiting for his answer? We all are answerable to them.

SHRI ARUN JAITLEY: There were seven points in the decision that the Ministry
of Defence announced when it announced the implementation of the OROP. There were
certain issues which related either to anomalies or about certain other issues which were
pending. They have all been referred to a Committee headed by a retired Chief Justice.
That Committee is currently hearing all parties. It has asked for a slight extension. I do
hope that the Committee, headed by a retired Judge, which is the judicial tribunal, is
trying to resolve all unsettled views, all ambiguities and anomalies and will come out with

its recommendations very soon.
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